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Short title,
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ment, and
application.

Definilions.

Tripura Act No. 8 of 1970

THE TRIPURA SHOPS AND ESTABLISHMENTS
ACT, 1970
AN
ACT

to regulate holidays, hours of work, payment of wages and leave of persons
employed in shops and establishments.

Be it enacted by the Legislative Assembly of Tripura in the Twenty-
first Year of the Republic of India as follows : —

1. (1) This Act may be culled the Tripura Shops and Establishments
Act, 1970.

(2) Itextends to the whole of the Union territory of Tripura.

(3) It shall come into force on such date as the Administrator may,
by notification in the Tripura Gazette, appoint ; and diffcrent dates may be
appointed for different provisions of this Act or for differcnt areas or for
different class or classes of concerns or undertakings or for different class or
classes of concerns or undertakings or for different class or classes of shops
or establishments.

2. In this Act, unless there 15 anything repugnant in the subject or
context—

H(a) "closed” means not open for the service of any
customer or for any business, of the establishment or
for work, by or with the help of any employee, of or
connected with the shop or establishment.

*(aa) "apprentice” means - person who is employed,
whether on payment of wages or not, for the purpose
of beingtrained in any trade, craft employment in
any shop or establishment ; "

I. Substituted by The Tripura Shops and Estublishwments {Amendment) Ace, 1982, wef. 16,4 {983,

2. Iuseried ibid.



(b) "commercial establishment” means an advertising, com-
mission forwarding or commercial agency, ora clerical
department of a factory or of any industrial or commercial
undertaking an insurance company, joint stock company,

i bank, broker's office or exchange, and includes such other

g class or classes of concerns or undertakings as the Admin-

. istrator may, after taking nto consideration the nature of

their work, by notification, in the Tripura Gazette, declare

to be commercial establishients, for the purposes of this

Act, butdoes not include a shop or an establishment for

public entertatniment or ammusements ;

(c) "day" meansa period of twenty-four hours beginning at
nridnight ;

(d) "employer” means a person owning or having charge of an
establishment and includes an agent or a manager of, and
any other person acting on behalf of, such person in the
general management or control of such establishment ;

(e) Testablishment” means a commercial establishment or an
establishment for public entertainment or amusement ;

(f) Testablishment for public entertainment or amusement”
means a hotel, restaurant, cating-house, cafe, cinema,
theatre and includes such other cases or classes of
concerns or undertakings as the Administrator may, after
taking into consideration the nature of their work, by notifi-
cation, in the Tripura Gazette, declare to be, for the
purposes of this Act, establishments for public entertain-
ment or amusement, but does not include a shop or a com-
mercial establishment ;

'[(tF) "Family" is relation to an employer means the husband or

wife, as the case may be, his or her son, daughter, father,

mother, brother or sister of such employer who lives with
" and is dependent on him or her, as the case may be

i, Insericd by The Tripura Shops and Esiabiishmenis (A dment} Act, 1982, wef [6.4 1983
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Ld of 1947.

(g)

(h)

gty

(k)

N

“hall day" means a continuous period of five hours and a
hall —

(i} in the case of a shop or an establishment for public
enterfainment or amusernent, beginning at Lhe com-
mencement, or ending an the termination, of the
ordinary daily working hours of such shop or cstab-
lishment, as the case may be, and

(i)  in the case of a commercial establishment, berween
the hours of '[.......... | eight o'clock anle meridicm :
and *[.......... ] cight o'clock post meridicm

“lock-out" and "strike" have the same meaning as in the
Industrial Disputes Act, 1947 .

(i) notification” means a notification published in the
Tripura Gazette :

"person employed” means a person wholly or principally
employed, whether directty or through any agency and
whether for wages or other considcration in connection with
any shop or establishment, and includes an apprentice, but
does not include a member of the employer's [amily :."

"prescribed” means prescribed by rules made under this
Act;

"registering authority” means the Chiel Inspector of Shops
and Establishments or any other person appointe! in this
behalf by the Administrator as the registering authority for
any area

Deleted by
16,110 1988,
Deleied i

The

Tripura  Shops and  Establishments {Second Amendment) Ace, 19880 we fl

. Substitured by The Teipura Shops and Extablishuments (Amendment) Act, 1982, wef. 16,4 1983,
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Explanation :-

(m)

"shop" means any prenuses used wholly orin part for the
sale of services to customers or for the wholesale or retail-
sale ol commuodities or articles, either for cash or on credit,
and includes any offices, store-rooms, godowns or ware
houses, whether in the same premiscs or clsewhere, uscd
in connection with such sale or with the storage of
commeodities or arlicles for the purpose of such sale and
also includes such other class or classes ol premises as the
Administrator may, after taking into consideration the
nature of the work carried on there, by notification,
declare to be shops for Lthe purpose of this Act, but does
not include an establishment.

If any doubt arises as to whether any premises arc a shop

or a commercial cstablishment for public entertainment or amusement, the
question shall be referred to the Administrator by the registering authority
suo motu or on application and the decision of the Administrator thereon
shall be final ;

3.

4.

(n)

(0)

()

Q).

"shop-keeper" means a person owning or having charge of
the busincss of a shop, and includes an agent or manager
of, and any other person acting on behalf of, such person
in the general management of control of a shop ;

" wages" means wages as defined in the Payment of Wages
Act, 1936 ;

"week" means a period of seven days beginning at mid-
night on sunday ; and

“young person™ mecans a person who has completed his
twel{th year but has not complcted his fiftcenth year.

References to time of day in this Act shall be deemed to be relerences
to Indian Standard Time, which is five and a half hours ahead of Greenwich
Mean Time.

(1

This Actshall not apply to —

(a})

officers of or under the Central or State Government, The
Rescrve Bank of India, any Railway Administration or any

local authority ;
(211}

4 of 19306.

Relerences
Lo Lime of day.

Act or some of
its provisions
nol applicable

to certain
eslablishmenls,
shops and
persons.
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(2)

(1)

(b)

{c)

(d)

(e)

any railway service, airways service, water transporg
service, tramway or motor service, any postal, telegraph
or telcphone service, any system of public conservancy or
sanitation or any induslry, business or undcrtaking which
supplies power, light or water to the public ;

institutions for the treatment or care of the sick, infirm,
destitute or mentally unfit ;

shops or stalls in any public fair or bazar held for a charita-
ble purpose ; or

stalls and refreshment rooms at railway stations, docks
wharves or airports.

The Administrator may, if he thinks fit so to do in the public
intercst, by notification, exempt, subject to such conditions, if any, as may be
specified in the notification, from the operation of any of the provisions of
this Act other than thosc of sections 8, 9, and 10--

(a)

any class or classes of shops or establishments either
generally or on such occasion or occasions, in such arca or
arcas and for such period or periods as may be specificd in
the notification ;

any class or classes of persons employed in a shop or an
establishment,--

in a manageriat or confidential capacity, or

as a traveller, canvasser, messenger, watchman or care-
taker, or

exclusively in connection with customs examination,
collection, despatch, delivery or conveyance of goods from
or 1o booking offices for transpori by rail, road of air, docks,

wharves or airports.

In each week —

(@)

every shop or commercial establishment shall remain
entirely closed on, and




e B S LR S

g SR i e et

L,

LN L T T e L L

(b) cvery person employed in a shop or an establishment shall
be allowed as holiday,

at least onc day and half day next preceding or next following such day.

(2) No deduction on account of any holiday allowed under sub-
section (1) shall be made from the wages of any person employed in a shop
or an establishment, and even if such person is employed on the basis of 'no
work', no pay', have been cntitled to had he not been allowed the holiday.

(3) The day and the half day during which a shop or an establish-
ment shall be entirely closcd in each week under clavse (a) of sub-section (1)
shall, subject to the provisions of sub-section (4), be determined {rom time
to time by the shop-keeper or cmployer, as the case may be, and shall be
specified by him in a notice, which shall be displayed in a conspicuous place
in the shop or the establishment :

Provided that the day and the half day so determined shall not be al-
tered more than once in any year.

(4) The Administrator may, if he thinks fit so to do in the public
interest, by notification, specify any particular area and the day and the half
day during which all or any class or classes of shops or establishments in
such area shall be entirely closed under clause (a) of sub-section (1), and
thereupon the provisions of sub-section (3) shall apply to the day and the
half day so specified as if they were determined under sub-section (3} by the
shop-keeper or employer of every shop or establishment of such class or
classes in such area.

6. (1) Inno shop shall the hour of opening be earlier than eight o'clock
ante meridiem or the hour of closing be later than nine o'clock post meridiem :

Provided that if the Administrator or any officer empowered in this
behalf by the Administrator thinks fit so to do in the public interest, the
Administrator or such officer may, by notification, charge such limits of the
hours of opening and closing of shops, either generally or for any particular
area or fix uniform hours of opening and closing of all or any class or after
the hour of closing of all ar any class or classes of shops in any particuiar
area.

(2) No person employed in a shop be required or permitted to work

in such shop for more then eight hours and a half in any one day or for more
than forty eight hours in any week or after the hour of closing of such shop.

213

Hours of
work in
shops.
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Provided that in any day and n any week In which stock 1aking, mak-
ing up accounts or such other business operation as may be prescribed takes
place in any shop, a person employed in the shop may be required or permil-
ted to work overtime in such shop so, however, that —

(i}  the total number of hours of his work including overtime
work shall not exceed ten hours in any one day, and

(i)  the total nember of hours worked overtime by him shall
not exceed one hundred and twenty hours in any one year,

(3) No person employed in a shop shall be required or permitled to
work in such shop for more than six hours in any one day, unless he has becn
allowed an interval for rest of at least one hour.

(4) The hours of work and intervals Tor rest of every person em-
ployed in a shop shall be arranged by the shop-keeper so that together they
do not exiend over more than ten hours and a half in any one day.

Howrsofworkin 7 (1} In no hotel, restaurant, eating-house or cafe shall the hour of clos-
establishments. ;1,0 e Jater than eleven o'clock post meridiem.

(2) No person employed in an cstablishment shall be required or
permitted to work in such cstablishment for more than eight hours and a half
in any one day or for more than forty-eight hours in any one week or afier the
hour of clasing of such establishment :

Provided that a person employed in an establishment may be required
or permilled to work overtime in such establishment so, however, that--

(i) the total number of hours of his work including overtime
work shall not exceed ten hours in any one day, and

(i1) the total number of hours worked overtime by him shall
not cxceed one hundred and Lwenty hours 1n any one year.

(3) No person employed in an establishment shall be required or
perniitted Lo work in such establishment for more than six hours in any one
day unless he has been allowed an interval for rest of at least one hour during
that day.

214
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(4) The periods of work and intervals for rest of every person
employed in an establishment shall be arranged by the employer of such
person so that together they do not extend over more than ten hours and a
halfl in any one day.

8. Notwithstanding anything contained elscwhere in this Act —

(a) noyoung person employed in a shop or an cstablishmen
shall be required or permitted to work in such shop or
establishment for more than seven hours in any one day or
for more than forty hours in any one week ; and

(b} the periods of work of young persons in a shop or an estab-
lishment during cach day shall be so fixed that no such
person shall work for more than four hours before he has
had an interval for rest of at least one hour.

'(8A. Notwithstanding anything contained in this Act, benefits admissiblc
to a young person under any other law {or the time being in-force shall also
be cnjoycd by a young person under this Act in addition to, and nat in dero-
gation of, the benefits provided under this Act.

9.  No child who has not completed the age of twelve years shall be
employed in any shop or establishment.

10. No young person shall be required or permittcd to work in any shop or
cstablishment after cight o'clock post meridiem and no woman shall be
allowed or permitted to work —

{a} in any establishment for public entertainment or amuse-
ment other than a cinema or a theatre, after six o'clock post
meridiem, or

(b) inany shop or commercial establishment, after eight o'clock
post mecidiem.

1. inserted by The Tripura Shops and  Esiablisfiments (Second Amendmoeni} Act, 1988, we f.
16.10. 1988,

Special
provisions for
{ Young persons.
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Leave.

Bengal Acl
VIof 1914.

I1. A personemployed in a shop or an establishment shall be entitlcd —

(a) for every completed year of continuous service, (0 privi-
lege Jeave on full pay for fifteen days,

(b) inevery year, to sick leave on half pay for fourteen days on
medical certificate obtained from a medical practitioner
registered under the Bengal Medical Act, 1914, or any other
law for the time being in force,

(c) 1in every year, to causal leave on full pay for twelve days :

Provided that —

(i) anemployee who has completed a period of four months
in continuous employment, shall be entitled to not less
than five days’ privilege leave for every such completed
period : and

(ii) an employee who has completed a period of one month in
continuous employment, shall be entitled to not ess than
one day's causal leave for every month :

Provided further that —

(1) privilegc leave admissible under clause (a) may be accu-
mulated upto a maximum of not more than fifty six days ;

(i1} sick leave admissible under clause (b) may be accumulated
upto a maximum of not more than one hundred and twelve
days ; and

(ii1) causal leave admissible under clause (c¢) shall not be accu-
mulaicd.

Explanation :- 1In calculating any leave due under this Act, employment in

any shop or cstablishment before the application of this Act shall be taken
into account.



12.  Any person employed in a shop or an establishment whose services Personemployed to

are terminated by or under the orders of the shop-keeper or the employer
shall be entitled to wages for the period of privilege leave due to his credit at
the time of such termination.

le enfilled to wages
for the period of
privilege leavein
caseol terminalion
of service.

[3. When any person employed in a shop or an establishment is required Wages for
or permitted to work overtime in such shop or eatablishment, the wiges overtimework.

payable to such person in respect ol such overiime work shall be calculated
at the rate of twice the ordmnary rate of wages payable to him, and such
ordinary rate of wages shall be calculated in such manner as may be pre-
scribed :

Provided that this section shall not operate to the prejudice ta any higher
rate of overlime wages granted under any agreement, award, custom or con-
ventLion.

Explanation :- For the purpose of this section 'overtime work’' shall
include any work done on any day declared by notification by the Adminis-
tratar to be a National haliday.

14. (1) All wages payable 10 a person employed in a shop or an estab-
lishment shall be patd not later than the tenth day of the month immediately
succeeding that in respect of which such wages arc payable.

(2) Where any deduction has been made from the wages of any per-
son employed in a shop or an establishment or any payment of wages to such
person has not been made within the date referred Lo in sub-section (1), such
person or any legal practitioner or an Inspector appointed under section 19
or any official of a registered trade union authorised in writing Lo act on
behalf of such person, may, within a period of one year from the date on
which the deduction from the wages was made or from the date referred to in
sub-scction (1), as the case may be, make an application (o such officer or
authority as the administrator may, by notification, appoint in this behalf, for
an order under sub-section (3) :

Provided that an application under this section may be admitted after
the said period of one year if the applicant satisfies the officer or authority
that he had sufficient cause for not making the apphcation within such
period.

Paymenl and
recovery of
wages.

H



(3) The officcr or authority lo whom or to which an application un-
der sub-section (2) is made may, after giving the applicant and the shop-
keeper or cmployer concerned an opportunity of being heard and after mak-
ing such further inquiry, 1l any, as may be necessary, by order, direct, without
prejudice 1o any other action which may, under this Act or any other law, lie
against the shop-keeper or cmployer the payment to the applicant of the amount
deducted from the wages or of the wages due, together with such compensa-
tion, not exceeding ten times the amount deducted in the former case and not
exceeding ten cupees in the latter, as the officer or authority may think fit :

Pravided that no direction for the payment of compcnsation shall be
madc iu the case of delay in the payment of wages if the officer or authority
is satisfied that the delay was due to—

(a) abonafide error or bonafide dispule as to the amount pay-
able to the applicant, or

(b} the occurrence of an emergency, or the existence of excep-
tional circumstances, such that the shop-keeper or the
employer, as the case may be, was unable, though exercis-
ing reasonable diligence, to make prompt payment, or

(c) the failure of the applicant to apply for or accepl payment.

{4) Il'on hearing any application made under sub-section (2), the
officer or authorily is satisfied that it was either malicious or vexatious, the
officer or authority may, by order, direct that a penalty not exceeding fifty
rupees be paid by the applicant to the shop-keeper or employer concerned.

(5) Any amount directed to be paid by an order under sub-section
(3) or sub-section (4) may be recovered by any Magistrate to whom the of-
ficer or awthority making the order makes application in this behalf as if it
were a fine imposed by such Magistrate,

(6) An appeal shall lie from an order of the officer or authority dis-
missing any application made under sub-seclion (2) or giving any direction
under sub-scction (3) or sub-section (4), if made within thirty days of the
date on which the order was made to the Munsiff -having jurisdiction over
the area.
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(7} Nothing in this section shall apply to any person to whom the
Payment of Wages Act, 1936, applies under section | of that Act.

'[15. (1) The services of no person employed in any shop or eslablish-
ment who has been in continuous scrvice for not less than one year shall be
terminated without sulficient cause until such person has been given one
month'’s nolice in writing indicaling the reasons for the termination and the
period of notice has cxpired or such person has been paid it lieu of such
notice, wages for the period of notice.

Explanation — [or the purpose of this section and section 1| —

(i)  continuous service includes any holiday, authorised leave
ar period of any strikc which is not illegal or any lock-out :

(i) in computing a completed year of continuous service,
section 25B of the Industrial Disputes Act, 1947 shall,
mulatis mutandis, apply.

(2) Any person employed in a shop or an establishment whose
services have been terminated 1n contravention of the provisions of
sub-section (1}, or any legal practitioner or Inspectors appointed under sec-
tion 19 may within ane year from the date of such termination make an
application to a Magistrate of the first class alleging such termination.
The Magistrate, it satisfied that there is a prima facie case showing that
services of the *[employee have been terminated without sufficient cause,
shall issuc a notice to the person registered for the lime being as the shop-
keeperor thc employer under section 16, to appeal in person or by an agent
authorised by such shop-keeper or employer in writing in Lhis behalf and
show cause why proceedings shall not be taken against such shop-kecper or
employer under this section and may, after giving him or such agent an op-
portunity of being heard, and after recording the reasons in writing, direct

1. Substitwted by The Tripura Shops and  Establisfuments (Sccond Amendment) Act, 1988, wef
o, 10 1988,
2.. Substitited ibid.

4 of 1936.

Notice of
fermiination
ol services.




that such shop-keeper or employer shall pay '[two month’s wages as compensa-
tion #nd thereupon such shop-keeper or employer shall pay to the
‘[employee the amount of compensation so directed to be paid,

(3) The amount of compensation payable under this scction shall,
for purposes of its recovery, be deemed to be a finec imposed undcr this
Act.

(4) The prowvisions of sub-sections (2) and (3) shall be in addition to,
and not in derogation of, the provisions of section 21 or any other law for the
time being in force and nothing in sub-section (2) of section 22 shall be
deemed to require any complaint to be madc under that sub-section beforc an
application is made under sub-section (2).

Registration  16. (1)  Every shop-keeper or employer shall —
of shops and

eslahlishinents. . ) . . -
(i)  in the case of shops or establishments in existence on the

date on which this Actapplies — within such date as the
Administraior may, by notification, specify, and

(i1) in the case of new shops or establishments, if this Act
applies — within such period as may be prescribed,

apply for registration under this Act to the registering authority, in such form
together with such fee, *[.......ccovereeeeeen.] @8 may be prescribed. Every such
application shall contain—

(a) the name of the shop-keeper or the employer :

(b) the postal address of the shop or the establishment :

{c) the name of the shop or the establishment ;

i, Substitwicd by The Tripura Sheps und  Estaliisiiments (Second Amendmens) Act, 1988, woef.
I 101948,
2. Subastitisted ibid.

L Defered by The Tripura Shops and  Extablisivnenis { Amendmens) Aer, 1982, wef 1641943,
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(d) declaration of weekly closing days in the case of ashop ;

(e)  suchother parliculars as may be prescribed.

1 The registering authority on being satisfied about the correctness of

g the particulars shall register the shop or the establishment in such manner as
may be prescribed and shall 1ssue a certificate of registration in the pre-
scribed form to the shop-keeper or the employer.

(2) The registering authority shall maintain a register of Shops and
Establishments in the prescribed forn.

(3) Every shop-keeper or employer shall display the certificate of
registration issued under sub-section (1) in a conspicuous place in the shop
or the establishment.

{4) (a) Every shop-keeper or employer shall inform the register-
ing authority in the prescribed form ol any change in
respect of any particulars contained in the applicalion
under sub-section (1) within seven days after the change
has taken place :

Provided that the declaration of weekly closing days in the case of a
5 shop shall not be changed more that once in any year.

(b) The registering authority, on receipt of such information
and on payment of such fee, '[....cccooviicinnnnnn ] as may
be prescribed, shall, if sausfied about the correctness of
the information, make necessary changes in the Register
of Shops and Establishments and shall amend the certifi-
cate of registration or issue a fresh certificate of registra-
tion, if necessary.

1. Dvleted by The Tripura Shops and Establishmems ¢ Amendument) Acr, 1982, wef. F6.4, 1983,
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(5) A shop-kecperoran employer shali, within fifteen days of the wind-
ing up of hiy business, inform the registering autherity "and the employce of the
shop or establishiment as the case may be™ in writing. The registering authorily, on
being satisfied about the correctness of the information, shall remove the name of
the shop or the establishment [rom the Regisler ol Shops and Establishments and
cancel the certificate of Registration.

(6) A shop-keeper or an employer shall apply to the registering au-
thority in such form together with such fee, Moo | as may be,
prescribed, for rencwal of the cerlificate of registration within thirty days
alter the expiry of three years from the date of the issue or rencwal, as the
case may be, of the cerlilicale of registration.

17. (I} Incveryshop orestablishment, the shop-keeper or employer con-
cerned shall, for the purposes of this Act, maintain and keep a register ol
employecs in the presenbed form and such other registers, records and docu-
ments, and display such notices as may be prescribed and produce them on
demand by the Inspector. *[ The Registers shall be kepl up-lo-date.

(2y The regisler of employees matntained and kept under sub-sec-
tion (1} may, from time to time, be mspected and signed by the persons em-
ployed in the shop or establishment.

!8.  Every shop-kecper or cmployer shall [urnish every person employed tn
his shop or establishment with a letter of appointment in such form as may
be prescribed.

19. (1) The Adnmunistrator may, by notiflication, appoint such persons or
such class ol persons as he thinks fit to be Inspectors for the purposes of (his
Act.

(2)  All Inspectors appointed under sub-section (1) shall be decmed
1o be public servants within the meaning of section 21 of the Indian Penal
Code.

i, Deleted v The Tripura Shops and Establishimenis ¢ Amvendeent) Act, $982, we f. 1041083,

2. Tuseried ibid.
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20.  Subject to rules made under this Act, an Inspector appointed under section
19 may, within the local limits [or which he is appointed —

{a) enter. at all rcasonabic haurs, with such assistanls, if any,
as he may consider nccessary, being persons in the service
of the Government. any premiscs or place, where he has
rcason to believe there is a shop or an cstablishment, lor
inspecting any certificate of registration, records, registers,
documents or notices required 1o be displayed, or main-
tained and kept under this Act or the rules made there-
under and require the production thereof {or inspection ;

(b) examinc any person whom he finds in any such premises
or place and who, he has reasonable cause Lo believe, 18
a person employed in the shop or the establishment ; and

(¢} seize, when so authortsed under orders of such superior
oflicer as may be prescribed, or take copies of such regis-
ters, records, documents or notices or portions thereof as
he may consider relevant in respect of an oftence under
this Act which lhe has reason to believe has been commit-
ted by the shop-keeper or employcr.

'[21. (1) whocver contravencs any of the provisions of Scction 16 or Sec-
ton 17, shall on conviction, be punishable with fine, minimum of which
shall not be less than rupees onc hundred. but which may cxtend Lo rupees
five hundred for the first offence and to one thousand rupees for any subse-
uent offence.

(1A) whoever contravenes any of the provisions of Section 5 to Sec-
tion 13, Section 15 or Section I8, shall on conviction be punishable with
line, the mtnimum of which shall nol be less than rupecs two hundred, but
which may cxtend (0 seven hundred rupees and in case ol any subsequent
conlravention alter [irst conviction, with imprisonnicnt for a term which may
extend to three months or with [ine, the nunimum of which shall be not less
than rupees three bundred, but which may exlend to vne thousand rupees or
with both.

(2) Whoever makes or causes or allows to be made in any register,
rvecord, document or notice required to be maintained and kept or displayed

I Substinged by The Tripirn Shops and  Estebiishmems (Second Amendinent) Ace. JURS, woe f.
16,10 18N,
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under this Act or the rules made thereunder any entry which is to his knowlcdge
fales in any material particular, or wilfully omits or causes or allows to be amiitted
from any such register, record, document or notice an entry required to be made
therein, shall on conviction, be punishable with imprisonment of gither description
for a term which may extend to three months or with fine '[a minimum of which
shall be rupees one hundred but which may extend to one thousand rupces or with
buth.

22. (1) No Court inferior to a Magiswrate of the first class shall try an
offence punishable under this Act

(2) No court shall take cognisance of an offence punishable uader
this Act except upon complamt made by an Inspector appointed under sec-
tion 19:

‘[(3) An offence punishable under section 5, 6,7, [1, 16, 17 and 18 of
this Act may be tried summarily.

M22A. Any offence punishable under the provisions of Section 5, 6, 7,
11, 16, 17, 18 of the Act or an offence punishable under any rule made under
this Act may, either before or after institution of the prosecution, be com-
pounded by the offender by submitting an application to such officer as may
be authorised by the Government in this behalf on such terms and on pay-
ment of such fine as the officer so authorised may specify by an order and on
payment of such finc no further proceedings shall be taken against such
pETSON.

fuseried by The Tripura Shops oo Estubdishments {Second Amendment} Aee, TORE, wee f 16.10. 7988,
. Deleted by The Tripura Shops and Establishunents (Amendmcnr} Act. 1982, wef. 16.4. 7983,
Substituted by The Tripura Shaps and Establishments {Amendment) Aci, 1982, wee f. J6.4 1983,
Substitwted by The Tripura Shops und Establisimmcits (Third Ameadment) Act. 2000, w.e.f.
13.1.2001.
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Provided that the amount of fine shall not, in any case, exceed the maximum
amount of fine which may be imposed [or such offence under the Act,

Provided further that nothing contained in this section shall apply to a pei-
son who commits the same offence within a period ol 3 years from the date on
which the first offence committed by him was compounded."

23.  Nosuit, prosccution or legal proceeding shall lie against any person in re-
spect of anything in good faith done or intended to be done under this Actor the
rules made thereunder.

24.  Nothing in this Act shall effect any right or privilege to which any
person employed in any shop or eatablishment is entitled on the date of the
commencement of this Act under any law for the time being in force or
under any contract, custom or usage which is in force on that date, if such
right or privilege is more favourable to him than any right or privilege
conferred upon him by this Act or granted to him at the time of appointment.

25. (1) The Administrator may, after previous publication, make rules
for carrying out the purposes of this Act.

(2) Inparucular, and without prejudice to the generality of the fore-
going power, such rules provide for all or any of the following matters, namely —

(a) the holidays and other occasions on account of which a
notification may be issued under sub-section (4) of
section 5 ;

(b) the business operations in connection with which and the
periods during which, persons employed in shops and
establishments for public entertainment and amusement
may work overtime or in excess of the limit provided
respectively in sections 7 and 10 ;

(c} the manner of a calculating ordinary rates of wages for the
purposes of sections [l and 13 ;

(d) the records and registers to be maintained and the notices
to be displayed, by a shop-keeper and the employer under
section 14 ;

Indenuiity,
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(e} the manner of appointment and qualifications of Inspec-
tors appointed under section 19 ;

(f) the manner in which Inspectors appointed under section
19 shall exercise the powers conferred by section 20 ; and

(g) any matter which may be, or is required to be, prescribed
under this Act.

(3)  Any rule made under this scction may provide that any person
committing a breach thereof shall on conviction, be punishable with fine,
which may extend (0 one hundred rupees, and where the breach is a continu-
ing one, with a further fine which may extend to twenty-hve rupees for every
day, after the first during which the breach continues.

(4) Every rule madc under this section shail be laid as soon as may
be after it is made before Legislative Assembly while it is in session for a
total period of fourteen days which may be comprised in one session or in
two successive sessions, and if, before the expiry of the session in which it is
so laid or the session immedialely following, the House agrees in making
any modification in the rule or the House agrees that the rule should not be
made, the rule shall thereafier have effect only in such modified form or be
of no effect, as the case may be ; so however, that any modification or annul-
ment shall be without prejudice to the validity of anything done under that
rule.

26. (1) The Bengal Shops and establishments Act, 1940 (hereinafter
Repeal and rcicrred to as the said Act) as extended to Tripura under section 2 of the
Saving. Union Territories (Laws) Act, 1950 (30 of 1950) 1s hereby repealed.

(2) Nowwithstanding the repeal of the said Act anything done or any
action taken or any proceedings started or any appeal preferred or any legal
effect produced by or under the provisions of the said Act shall be deemed to
have been done, (aken, started, preferred, or produced by or under the corre-
sponding provisions of this Act as if such corresponding provisions where in
force on the day on which such thing was done or such action was taken or
such proceeding was staried or such appeal was preferred or such legal effect
was produced :

Provided that any weekly closing days or any working houis [1xed un-
der the said Act and in force immediately before the commencement of this
Act, may be continued far a period not longer than three months after such

repeal.
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LIST OF AMENDMENTS

The Tripura Shops and Establishments (Amcndment) Act, 1982, w.e.f. 16.4.1983.

The Tripura Shops and Establishments (Second Amendment) Act, 1988, w.e.f.
16.10.1988.

The Tripura Shops and Establishments { Third Amendment) Act, 2000, w.e.f.
13.1.2000.
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THE TRIPURA ACT NO. 15 of 2018

THE TRIPURA SHOPS AND ESTABLISHMENTS
(FOURTH AMENDMENT) ACT, 2018

An
ACT

Further to amend “The Tripura Shops and Establishments Act
1970”.

WHEREAS, it is expedient to amend the “The Tripura Shops ani
Establishments Act, 1970” (hereinafter referred to as the ‘Principe
Act’), to facilitate opening of shops and establishments in the State c
Tripura on all days in a week by the employers provided that ever
person employed in such shops and establishments is allowed weekl

holiday of at least one full day and another half day of rest;

BE it enacted by the Tripura Legislative Assembly in the Sixty

Ninth years of the Republic of India as follows:-

1. Short Title & Commencement:

(1) This Act may be called “The Tripura Shops and Establishment
(Fourth Amendment) Act, 2018”;

(2) It shall come into force on the date of its publication in th
official gazette.

2. Amendment of section- 5:

Sub- section (1), (2), (3) and (4) of section 5 of the Tripura Shop
and Establishments Act, 1970 (hereinafter referred to as th
‘Principal Act’), shall be substituted with the following:

“(1) A department or any section of a department of the shop or
establishment may work in more than one shift at the
discretion of the employer and if more than one shift is
worked, the person employed may be required to work in
any shift at the discretion of the employer;
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(2) A shop or an establishment may work on all days in a week
subject to the condition that every person employed shall be
allowed weekly holiday of at least one full day and another half

day of rest;

(3) If a person employed is denied weekly holiday, the compensatory
leave in lieu thereof shall be given within two months of such

weekly holiday;

(4) The period and hours of work in a week for all classes of persons
employed in such shift shall be informed to all persons
employed in writing and shall be sent to the registering
authority electronically or otherwise, within two weeks of such

shift;

(5) Where a person employed is required to work on a day of rest,
he shall be entitled to wages at the rate of twice his ordinary

rate of wages;

Provided that, nothing in this sub-section, shall apply to an
person employed whose total period of continuous employmen

is less than six days.”

D.M. JAMATIA
LR & SECY, LAW

GOVERNMENT OF TRIPURA

Printed at the Tripura Government Press, Agartala.
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The Tripura Act No. 5 OF 2021

THE TRIPURA SHOPS AND ESTABLISHMENTS (FIFTH AMENDMENT) ACT, 2021

AN
ACT

further to amend the Tripura Shops and Establishments Act, 1970 (Act No.8 of
1970).

WHEREAS, the Tripura Shops and Establishments Act, 1970 (hereinafter
referred to as the Principal Act) was enacted by the State Government to regulate
holidays, hours of work and other matters relating to the shops and

establishments;

AND WHEREAS, in the perspective of this State it is now became expedient
to make amendments, relating to the provision of registration for the shop-keepers
which seems to be an extra hurdle for the shop-keepers particularly where there is
a parallel provision to obtain Trade Licence for pursuing business from the

Competent local authority, under another State law;

AND WHEREAS, With this background, it is proposed to introduce the
Tripura Shops and Establishments (Fifth amendment) Act, 2021 to resolve and

compliance with the purpose of Ease of Doing Business in the State.

BE, it enacted by The Tripura Legislative Assembly in the Seventy Second
year of the Republic of India, as follows:-
1. Short Title and Commencement:
(i) This may be called the “Tripura Shops and Establishments
(Fifth Amendment) Act, 2021";
(i) it shall come into force on the date of its publication in the

Tripura Gazette.

2. Amendment of Section 2 :-

(i) The definition of registering authority in Clause (|} is deleted.
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(i) In the explanation of clause (m) the expression “registering
authority,” shall be substituted by the expression “Labour
Officer”.

3. Deletion of Section 16 :
Section 16 of the Principal Act, is deleted.

4. Amendment of Section 17:
Under sub-section - (1) of Section -17 the expression “this Act”
shall be substituted by the expression “this Act and any other

law for the time being in force”.

5. Amendment of Section 20 :
In clause (a) of Section 20, the expression “certification of
registration,” shall be substituted with the expression “Trade
License issued by the Competent Authority under any law
for the time being in force”.

6. Repeal and Savings :
(1) The Tripura Shops & Establishments (Fifth Amendment)
Ordinance, 2021 (The Tripura Ordinance no.l of 2021), which
was promulgated by the Governor on 29% January, 2021, is
hereby repealed;

(2) Not withstanding such repeal, anything done, any action
taken, any notification or order issued, under the Ordinance, so
repealed, shall be deemed to have done or taken or issued under
the corresponding provisions of the Act.

-5d —

(SOPAN CHAUDHURY)
Deputy Secretary, Law
Government of Tripura

Printed at the Tripura Government Press, Agartala. 3
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THE TRIPURA ACT NO. 3 OF 2025

THE TRIPURA SHOPS AND ESTABLISHMENTS
(SIXTH AMENDMENT) ACT, 2024

AN
ACT

to further amend the Tripura Shops and Establishments Act, 1970 (Act
No. 8 of 1970). |

WHEREAS, the Tripura Shops and Establishments Act, 1970 (herein referred to
as the Principal Act) was enacted by the State Government to regulate the working
hour of person employed in any shop or establishment, and section 10 of the Act

provides for restrictions on young persons and woman to work beyond certain period
of time;

AND WHEREAS, in the perspective of the State, it has now become expedient to
make an amendment, relating to the provision of working hours of woman employed

in different shops and establishments, for complying the purpose of Ease of Doing
Business, being insisted by Govt of India;

BE it enacted by the Tripura Legislative Assembly in the Seventy fifth year of
the Republic of India as follows:-

1. Short Title and Commencement:-

(i) This may be called the "Tripura Shops and Establishments (Sixth Amendment)
Act, 20247;

(i) It shall come into force on the date of its publication in the Tripura G :zette,
2. Amendment of Section 10:-

The contents under section 10 of the Principal Act shall be substituted with the
following-

“No young person shall be required or permitted to work in any shop or
establishment after eight o’ clock post meridiem and no woman shall be restricted to
work in any shift, in any shop or establishment, on any day of a week;
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provided that no woman shall be required or permitted to work in any shop or
establishment, after eight o'clock post meridiem to before six o'clock ante meridiem,
without obtaining the written consent of that woman and the shopkeeper or the
employer of such shop or establishment has ensured the adequate provision of shelter,
rest room, night créche, ladies’ toilet, adequate protection of their dignity, honour and
safety, protection from sexual harassment and their transportation from the shop or
establishment to the door step of residence.

-8d -

(Sopan Chaudhury)
Joint Secretary, Law
Government of Tripura

Printed at the Tripura Government Press, Agartala. 2
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THE TRIPURA ACT NO. 11 OF 2025

THE TRIPURA SHOPS AND ESTABLISHMENTS
(SEVENTH AMENDMENT) ACT, 2025

AN
ACT

to further to amend the Tripura Shops and Establishments Act,
1970 (Act No. of 1970).

WHEREAS, the Tripura Shops and Establishments Act, 1970 (herein
after referred to as the Principal Act) was enacted by the State Government to
regulate holidays, hours of work and other matter relating to the shops and
establishments;

AND WHEREAS, in the perspective of the State, it has now become
expedient to make an amendment, relating to the provision of raising the
threshold in any shop or establishment, revise the working hour limit for
establishments and deletion of terms from the existing provisions of Section 10
of the Principal Act in order to comply with the purpose of reducing compliance
burden and deregulation, being insisted by the DPIIT, Govt. of India;

BE it enacted by the Tripura Legislative Assembly in the seventy-sixth
yvear of the Republic of India as follows:-

1. Short Title and Commencement:-

(i) This may be called the “Tripura Shops and Establishments (Seventh
Amendment) Act, 20257;

(i1) It shall come into force on the date of its publication in the Tripura
Gazette.

2. Amendment of Section 1:-
After sub-section (3) of Section 1 of the Principal Act, the following new sub-
section shall be added: -

“(4) The Act shall be applied to such class or classes of shops or
establishments where 20 or more persons are employed”.

3. Amendment of Section 7:-

(1) In sub-section (2) of Section 7 of the Principal Act the expression ‘eight
hours and a half’ shall be substituted with the expression ‘ten hours’.

(2) In clause (i) of the proviso to sub-section (2), the expression ‘ten hours’
shall be substituted with the expression ‘twelve hours’.
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(3) In clause (ii) of the proviso to sub-section (2), the expression ‘one
hundred and twenty hours in any one year’ shall be substituted with the
expression ‘one hundred and forty-four hours in a quarter’.

(4) After clause (i) of the proviso to sub-section (2), the following
explanation shall be inserted “Explanation — ‘Quarter’ means a period of
three consecutive months beginning on the 1st of January, the 1st of April, the
1st of July or the 1st of October™.

(5) After the proviso to sub-section (2), the following new proviso shall be
added:-
“Provided further that, the employer shall obtain written consent from a
lactating mother or pregnant woman, if required or permitted to work
overtime”.

(6) In sub-section (3) of Section 7, the expression ‘one hour’ shall be
substituted with the expression ‘thirty minutes or more, not exceeding one
hour, at any time’.

(7) In sub-section (4) of Section 7, the expression ‘Ten hours and a half” shall
be substituted with the expression ‘twelve hours and a half’.

Amendment of Section 10:-

The contents under Section 10 of the Principal Act shall be
substituted with the following -

(1) “No young person shall be required or permitted to work in any
shop or establishment after eight o’ clock post meridiem and no
woman shall be restricted to work in any shift, in any shop or
establishment, on any day of a week;

(2) An woman, who is not a lactating mother or a pregnant woman,
shall not be restricted to work in any shift, in any shop or
establishment, on any day of a week;

provided that no woman shall be required or permitted to work
in any shop or establishment, after eight o'clock post meridiem to before
six o'clock ante meridiem, without obtaining the written consent of that
woman and the shopkeeper or the employer of such shop or
establishment has ensured the adequate provision of rest room, ladies’
toilet, adequate protection of their dignity, honour and safety,
protection from sexual harassmenl, adequate arrangement of CCTV
camera surveillance and their transportation from the shop or
establishment to the door step of residence”.

5. Repeal and Savings:-

(i) The Tripura Shops and Establishments (Seventh
Amendment) Ordinance, 2025 (The Tripura Ordinance No. 3
of 2025) is hereby repealed.




Tripura Gazette, Extraordinary Issue, November 6, 2025 A. D.

Notwithstanding such repeal, anything done or any action
taken or any declaration made or any right, entitlement,
privilege, obligation or liability acquired accrued or conferred
or any guidelines framed or directions issued under the said
Ordinance, shall be deemed to have been done, taken, made,
acquired, accrued, conferred, framed or issued, under the
corresponding provisions of this Act.

-Sd-

(Sopan Chaudhuri)
Joint Secretary, Law
Government of Tripura

Printed at the Tripura Government Press, Agartala. 4



